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12.53 hrs.

MOTION RE: TWENTY-EIGHTH
REPORT OF THE UNION PUBLIC
SERVICE COMMISSION—Contd.

MR. DEPUTY-SPEAKER: The
House will now take up further con-
sideration of the following motion
moved by Shri P. Venkatasubbiah on
the 11th March, 1980, namely:—

“That this House do take note
of the Twenty-eighth Report of the
Union Public Service Commission
for tHe period 1st April, 1977 to
31st March, 1978, together with
Government’s Memorandum on the
cases of non-acceptance of the Com-
mission’s advice mentioned in the
Report, laid on the Table of the
House on the 30th January, 1980.”

SHRI P. K. KODIYAN (Adoor):

Mr. Deputy-Speaker, Sir, the genera]
criticism about the function of
the UPSC hag been that the methods
of recruitment and the system of
examinations conducted by the Tom-
mission are such that it favoured a
particular section of the candidates
viz., those coming from the urban
areas, where they have got the ad-
vantage of more facilities for higher
education, which those coming from
the rural and backward areas are put
at a disadvantage This is the general
criticism about the functioning
of UPSC and this criticism is not
without any basis. The personality
test conducted by the UPSC had very
vastly contributed to this criticism. I
am glad to note from the Report that
the UPSC, has, of late, been taking
keen interest in removing these dis-
advantages. Ag a matter of fact, it
is mentioned in the Report that a
conference of the Chairman of Public
Service Commissions, helg under the
auspices of UPSC in 1977, had made
a recommendation that special efforts
must be made to draw out candidates
from the rural and backward areas
and also the candidates from the back-
ward communities so that they are
given an equal opportunity to prove
their worth, I do not know what
exactly hag been done by the Com-
Mmission in tHis respect in order to im-
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plement the recommendations of this
Conference because from the stalistics
furnished in the Commission’s report
we do not find as to what percentage
of candidates coming from rural and
backward areag had appeared for the
various examinations conducted by the
UPSC and how many of them had
been actually recommended and hew
many of them had been actually up-
pointed.  No such  slatistics are
given. Therefore, 1 request that
in future reports, in order to allay
these fears, The Commission should
give the break-up of the candidates
coming from urban areas and the can=-
didates coming from rural and back-
ward areas.

Secondly, I should congratulaie the
UPSC in their effort to rather sim-
plify the process of examination and
make it more objective. In this
connection, the new method of intre-
ducing an objective type of examina-
tio nis a welcomg measure, an ad-
vance on the old system. There is no
doubt about ii. But at the same
time I have to point out certain can-
tinuous failures on the part of the
Government, on the part of the vari-
ous Ministries in regard to certain
recommendations made by the Com-
mission in its earlier reports. For
example, they have made a valuable
criticism that the meetings of the
departmental promotion committees
were not held. Ag early as in 19786,
the Commission hag notified the need
for an early decision of promotions
in regard to service personnel. But
the various departments had not even
cared to hold the departmental pro-
motion committees. The Commis-
sion’s report says that there was not
even a list prepared of the officers
who deserveq to be or who were
qualified for promotion otherwise. 1
may point out that despite the repea-
ted reminders by the Commission, the
various departments had not cared for
this particular aspect of the function-
ing of the UPSC. Unless the depart-
mental promotion committees meet
regularly, the Commission’s responsi-
bility of giving proper advice witlh
regard to promotion of officers cannet
be carried out.
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Ancther point which I want to bring
ip the notice of the hon, Minister is
that while the number of vacancies
are reserved for Scheduled Castes
and Scheduled Tribes, they are very
inadequately filleq up. If you take
the number of vacancies during the
years 1975 to 1977, for  Scheduled
Castes, in the various categories of
poats, there were 2109 vacancies....

MR, DEPUTY-SPEAKER: You con-
tinue after lunch. We now adjourn
for lunch to meet again at 2 P.M.

13 hrs.

The Lok Sabha adjourned for lunch
till fouteen of the clock.

The Lok Sabha Ttessembled after
lunch at five minutes past fourteen of
the clock.

| MR. DEPUTY-SPEAKER in the Chair]

MOTION RE. TWENTY-EIGHTH
REPORT OF THE UNION PUBLIC
SERVICE COMMISSION—Contd.

MR. DEPUTY-SPEAKER: Mr.
Kodiyan, you can continue.

SHRI P. K. KODIYAN (Adoor): I
was referring to the representation of
Scheduled Castes and Scheduled Tri-
beg in the government services and
what the UPSC has been able to do
for them. I was saying that belween
1973—77 there were 2109 posts reser-
ved for fhe Scheduled Casteg in vari-
ous examinations. I need not
mention the details of the examina-
tions and out of that, only 1298 were
recommended for appointment, that
1s, about 60 per cent., With regard
to Scheduled Tribes the position is
still worse. There were 1539 va-
cancies for the Scheduled Tribes and
only 282 were recommended; that
meang hardly 18 per <cent 18 per
cent of the Scheduled Tribes were
recommended for these appointments.
If you take some of the individual
examinations, you will finq a still
worge picture. For example, against
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the post of 85 stenographers, not even
a single Scheduled Tribes man was
recommended. The number or re-
commendations for appointment was
zero against 85 vacancies so far. as
Scheduled Tribes was concerned. In
the case of Scheduleg Castes a little
better picture can be seen and even
in their case, the position is far from
satisfactory.

I also understand from the report
that with regard to a number of posts,
not even a single application was re-
ceived by the UPSC either from the
Scheduled Castes or from the Schedu-
leq Tribes. I do not know whether
there was no qualified Schedulsd
Caste or Scheduled Tribe candidate
available in the country or something
failed in the matter of publicising the
vacancies by the UPSC through the
various media including the regional
language necwspapers. I want, the
hon. Minister should give a clari-
fication.

There are promotional posts for
Scheduled Castes and Scheduled Tri-
bes. Here also I find hardly 15
per cent of the posts have been filled
up with Scheduled Caste candidates
officers. So far as Scheduled Tribes
are concerned, I find from this report
only 7.5 wer cent of the posts were
filled up by way of promotional sclec-
tion. From all these it is clear that
the position of the Scheduled Casles
and Scheduled Tribes is far from
satisfactory. So far as their re-
presentation in the various govern-
ment services is concerned, UPSC, of
course, cannot alone promote their
cases. They have to look into the
genera. standard of efficiency and
proficiency in the examinations, etc.
But considering the background sf the
Scheduled Castes and Scheduled Tri-
bes and considering the difficulties
they have been facing due to histori-
cal and various other reasons for cen-
turies, I should say some more con-
sideration has to be shown to these
classes of people. Some more con-
sideration hag to be shown to these
classes. That is my view.
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[Shri P. K. Kodiyan]

Now, Sir, coming 4o the general
question «of providing an equal gppor-
tamity to ‘all the cendidates whe -ap-
pear before the Union” Puhkic- BSerwice
Commisgion  jrrespective -qf .their
enite oreed or their hackground whe-
¥her they -are -from -urban or ruvel
aveas in fact they have taken gome
measures and I am happy tp note
that, With a view to providing more
epportunities and removing some of
the disadvantages that the people
from the rural and backward areas
are facing in so far as -the examina-
tions are concerned, one step ‘was
taken by them by providing the option
to the candidates to answer some of
the questions—most of the questions,
I should say—except of course  the
General Knowledge Paper which is
answered in English, in their own
mother tongue or in lhe wvarious re-
gional languages. But, I understand—
I have come across the report in
which the U.P.S.C, Chairman himself
has given some figures for one exami-
nation held in 1979—last year—that
in spite of this option being given to
them 86 per cent of the candidates
p'refe'rred to answer hot in their
mother-tongue but in English. Only
opted for their mother-
tongue, 'This shows how the candi-
dates are feeling. When it comes to
a question of giving answers in their
mother-tongue or in the regional lan-
guages, they feel that their knowledge
in answering the question in their
mother-tongue is not enough to give
full expression or satisfactory ex-
pression to answers to some of the
questiong dealing with technical or
scientific subjects. Since the equival-
ent terminology may not be available
to them to express themselves in the
regional languages; they think, many
of them think—86 per cent of them
think—that even though English is a
foreign  language yet it would be
better for them to express in English
rather than in their own languages.
That only shows how inadequately
the regional languages are developed.

very few
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MR. DEPUTY-SPEAKER : M.
Kodiyan, that is because they are
tmparted education not in’ their
Yher-tongue but in English 88,8 mefi
um of instruction,

That is not so in Tamilnadu. That
is why I think they would prefer te
write in English., They have got their
education not in regiona] language hut
in English.

SHRI P. K, KODIYAN. Even now
some of the candidates whose educa-
tion is in the regional lamguages .inm
some areas have opted or must have
opted—their percentage is very large
26 per cent—for English. For example,
I can say that those who had opted
for Malayalam which is the language
of my State 1 think, their total num-
ber may be 78 or so, a majority of
them also prefer o 'write in English

I am all for strengthening promoi-
ing  the regional languages and the
medium of instruction should be {he
mother-tongue. But what I am point-
ing out is this, It shows that the
development of the regional languages
has been very very unsatisfactory
Therefore, the educational experts in
the Government of India_ in the M-
nistry of Education, concerned with
higher standards of education should
pay specia] attention to this aspect.

I only wanted to point out that al-
though the UP.S.C. had introduced
this option of writing in their owm
languages with a good intention  thke
response was not coming forth from
the candidates due to inadeqguate Je-
velopment of the regional languages

Sir, it has been repeatedly pointed
out by the Commission in their Re-
ports that the Government had been.
despite repeated warnings by  4the
Commission, resorting every year to
a number of ad hoc appointmentg and
the hon’ble Minister while introduc-
ing this Report caught hold of one
sentence where it is said “Even though
Some improvement had been made in
this respect....” The main point is
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that this had been happening year
after year., Some improvement must
iave taken place. There is no doubt
about it but Government should not
ghirk their responsibility, Why is it
wepeatedly happening? It is a very
undesirable practice and it must be
put an end to as early as possible.

i.astly sir, a word about personality
test. I am totally opposed to perso-
nality test, I cannot understand what
is meant by this personality test. Does
it mean the weight height and physi-
cal features of the candidate? Invari-
ably 90 per cent of the candidates
coming from villages and backward
communities fail in this personality
test becouse may be the appearance of
many of them is like me,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SiIRI P. VENKATASUBBATAH):
You are one of the brilliant members
of Parliament.

SHRI P, K. KODIYAN: There is
on¢c hon'ble Member here in our
House, Shri Kusuma Krishna Murthy,
He was telling me that he had ap-
peared several timeg for IAS exami-
nation and in written test he was al-
ways among the toppers but when he
appeared for personality test he
failed.

AN HON, MEMBER: But people
have chosen him.

SHRI P, K. KODIYAN: sSir, I am
told Babu Jagjivan Ram after his
graduation when he tried for some
service the person who interviewed
him said that he was not fit and he
was rejected. Laler on we have found
how Babuji had grown up and became
one of the ablest administrators and
Statesman of our country. So, this
personality test has nothing to do with
reality. It is also incompatible with
the objective of drawing candidates
from- the -backward areag and examin-
ing them in their own background and
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in their own experience. Therefore,
it is high time this personality f{gst
could be done away with, With these
wordg I conchlude,

W (TEAYR) : SUTEAS AR,
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[=r & T3]
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W e # AY OF ATHST IJSIAT AT | AT AT

% woff afer o g ¥ @ U¥ @E qearnite wrarfew  aur =rEafas aegaret oF
& @ v 47 W Fry IFdEE ¥ g3 ¥ qAT WY et oOwmmay, R

Qo &> Qo QT IARY TF [IA FT 1o AYo WX
AT W NATR HaArerd FTATT gt XAfw
IR T TwwEE foay IERAT A A&
%Y $ agdas dto Go qra 91 WRITH! A

WATHT q JATT FYE GIT ALY 4T | T A
I[MWE W owgrw fqafwr €1 oardr g 99
¥ @9 afww ar fag wwax w1 fAafa
wfgs1e g7 & g fom Iwdigare & arey
T FATFT Tw@ar g 3w ar fAafer s 8ar
g ) TEHIA TTF ATAF WITHT F7 TG Aav
2 | ® g fs wro aard Gz aw@ A
fore Y dr Moz g ads ¥ frafeagd 2
FT I9HT AT qearer o faar mar & ek
AT ot mar & A1 faany #1 fwar qar
v gt ar ox wifzadr @ F foad g9y
YETH SFEHIRATT IUGsT Al § AfwA wg faar
st @ fF w1 qiaw adr e WY S & ewrAy
TR UE gre gad % fagfea w3 & @A &
A qF 1% o fede fAwe s aar # fw
fora wrealt &7 maw Ox &rF q0% ¥ ocaErEr
frar &, e & for oo 8 sredrfa
T @, $1 quEl 78 W, §9 A9 e
YRR WAL & 7 g7 G femn, a7 wE
forwr w1 agra &3, o9 w39 WA W)
@A mar g ?

fad dar quar, éw‘rgqr:a: e
aar giawrfant # qdrar & wagfaa
wﬁ&iquqﬁamwﬁrﬁ%
T I9% fay v 2w faaife wx &
ATAL oY qafer aear § ag fasr af o

¥T 31 QI9 % qrATA ¥ AT WY wqrewy
W F 7179 IeAlRaTT AEt (e w & 7
WY wAA WEATQT A w1 IAN Rt & qer
a7 fr g ot wds wifgd ar fxad sz
w1A, T fFEr F QT fF QU # St
wrar Ffgd ? g av gw Wi Er & S

:

ar 48T, q99, afww, wifz arfed ar ad
&1 & ad Ay qardy Fogardy w@r fawar

HEgga e —fF g wrfadi & 9ng grdR-
1T FG Aa @ § 1 7@ Arag ¥ FEY A
af=rg® & | AT A 9% dur 9§,
HIAT §——TS € 9&7 FY aTHIT o g av
IT 981 ¥ gr—-fF gfmat ;i< sfaarfagt &
wTAS F 3¢ Y @ifay a8 & & 1 F qumar
gfw faqr o o & oA & Ay, ey
W T ¥ I ¥ fA¥ qfw | w1 999
FTHT EaT § 1 W TSl WICHEWT F 9
w1t | =gt wrawr qEw F frardt g €
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gwr § Ag afer ama)l F deqr ¥ fawrsaae
®@ g0 faw wrdd, ffom  wifcardh e
ATHT | SAH! AT HT WQ IAF ATA Ae F<
wWRITw wiew fafreex ¥ feardde ¥,
gefas o sHww &, o darew A,
ANfrafar fawmr & ar faw fadt fawmr &
Y WTOR WTEAIRAT U ¥ OF JW IAT
FT Zm e faw FJ|r g we ¥ Wk
TILTE Aarq ¥ 3A oA F AT WA IARY
frawa sTawa § | € AW ¥ arEl FY qrag
 qrod qUE A ST AAKISA g1 a1 AfwT
gt @ Araa wT AW 1 A1 g
WA ERAT & A8 IF A FA Arar § ar v
§ U &7 EwE @ FaT WSl Al w7
gt & a@l g W TFT FFW ¥ WA 9F
Far § W7 qg W FOT A AET &1 oaT § AT
gar W @ §) §IT @ wH aF w@ard #,
Weat & awfy sgt q gfmA, wifeard, na=-
arm, gfciq wifears, gaearT a8 & qars
?WAE fmawfa'??nwra%m? frarE dor
T & St | o wEar g fE feaEr o
aFT F fay 5 A FT GfIE FEr
grar 2 fsaw ag fadr o1 fawm & saEy
frafaq «z #wdr § 1 T@®IT &1 gE@w
feqrific ¥ o da @rear Fifed (Gay
&g A1 Fow & (e o (Farfagt
g WAl AT Jied (Sag ag AT E
I (aaqis F1 a8 faeagrd 9T fa @ (qarT
¥ wa Wl wEAWFTATEET g8 IA es fo=-
gee FEC FI T GQIAT |

AFT FY wHEM AT Y F5F FI ATY
& | wiwEr mrE & gmfaw 1 A
40 ATE AWE TSEOT &F IEqT H ATAT A7
g9 ®UT gn ¢ 1 ofew J|gra H fEaT
qede W o &, AT W W 2 9<Ee W
qgr & o7 qemT F FIAET F WIA ATH
g wOF & 1 F¥fs ag SEer Iggifwar
1 ¥WEA @ Agr g | ag wHa & i
QM & < § 0F god H 5 &I
@9 T ATH &9 FTA0 W T qTF F QATE
W1 7 &1 9% &g fagdr w7 T w1
Tormre. faeomr 1 s F8 qorm e oy
I A IEEr w8 Suafaar Ady R oo
gafay &g 01 AW W Ag @ § )
Y 3 HUT & FOWT AETT QM
& 1 9T ¥y dm AQwmT & oar w
%i’rwﬁﬂam&m ? FFR F
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¢ (F wa-vmenadz garsw O, dfe
WM AN T oy wEsgx §fw
25 &T§ &% WEHI WATA @AT ¥, 26
(A & Z 9T A< & TE qx F g
Fgx & o ug sy faefeT o W%
(T s 50 o F w0 oW SO e
g & T e o wfEd 1 wa wm
25 g % A T AT agtawx § ar
IEHT F AT E | 50 7T § wal FFT A
5 wF @ oTm FT AT | AfwET TG
ff 73Y 21 oFrrw f 0 &Y AT wEAT €
fr w3 gw 4 & r¥Ar @ aw @
qmmﬁn,ﬁmqnwm fgar
%Y ATE WEAA, KE FEU FTH FT |
wafery wrv QA Fmr [ilEd (Say Fqemd
m’rwr%'?ﬁq%n g @t
wgmr (@ =g Adqu sw@ET | g
ateft ¥ S A T fx 35 afwm wfamar
afeait 2@aq ¥T E ¥ K Fgar g fw
!nmmtfe:m:rirfmmqﬁa'rt% qaTT
aaee  FUey  WYT  grafusar A &
It difsiy fam afvare @1 oos o wrEEY
ATLIHT AT AYFE H oy AR £ 1 %4
dJ® & srafgmAardiisT #i &<, qf =1 &
FH O-FH 07 WIHT FT OWATARS Ew |
ENH AYY ATE ¥ M50 000" qfEnr
w1 Wy | Wi ¥ AVE ¥ 2@ (% 5
qrer & wegv o qfE@nT Agr gaT
fergrar & (oA afkare & fesfr m@ wEAY
FTT WY BH AW 4 T A | LT AW
AL AET T NF ¢ A7 gEET e iad,
L7 w81 & MF a1 a9 e diwg |
HTT OE A9 414 WiT ®IT &7 g9 OWH
7w & & 4T £ Fuile wH T @)

g !

ury 4977 qatEd ST @ & | IS
E aF & F7707 & | wAL (A2WT FT ATASET
gfg &r srn ar ae F|n gl wfEs
wifa J@r 9= awar & ¢ fagre , S,
IHT NAW FIW Y dFdc w@aA § qG &
AT SE-9F FiE HTEIT FqdT & ar
Iaxr M fowat & 2@ & fF ag awwR
TE FaN, FE & FE VI TG IIFT
T@AT T IO FT FHEAT FTOEA
FOit | AfFw 2, 4, 599 & IJqET Aq
wi2wT Ay, ggr faowr v feafa a@de,
faepies frafa aver oo wrg @0 fr frg
TR@ Y qafsd wr9%F Q19 & AT W@T O )
{ﬁnmrﬁmmaﬁ:gwfﬁ%m
g w ot f§ wratad wgeTar 8,
¥ fear mxa avrrw, Mﬂf fis
WW ¥ g 9Ew -
uweaT & gaAr | wfﬂit#ﬂ't?ﬁ'ﬁ
z mﬁ:mﬂﬁanmﬁ‘m
frare wX | .
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[« o farerrer qrawm] ﬁmwﬁ:&mh&"mi&hut;
# oifewe AW AT &1 T B Savii w  faerc ) SATEETRHE
gl feqreds & 90 wTHE uT 99 TCFT WIT U WY writ agrr ¥ wwew fidndy)

fgedt AR @A &vr & Aww @1 w0 oara
&TH Sl ¥ wwal § | gHIR 4% ;o I
o O¥ 97 o To THTo Do W

oY d¥ w1 Ux AT W IEX s OfE T
™ SUY 9T zewE &Y A, fww qx g1 ¥few gwig N ata 7z & fo  fedlt
rrar o ‘et T @ww, SEE W fod & ak & oww ovq Foid WY
Q% 97 | g F¢T & §® AN 9% & @B 1@ W oaTw ag W & f T X
fwar § 1 JEX ¥ fF ¥@ 9T I ®T g wigsre W A Zar g1 WIT g
&g, o=t D AN ey s 4R w Afe & et g &, AfeT gwer
IEY w1 I O OF WHT 9T w1 Y Fifaga 5@ 1 v oW A @, A
a, fedr ¥ o W fred ¥ SE vy wwl qg ¥ & owy @ Aiw g
feqr f& agt @ siaeh T &1 W Gy wedr &, AfFET IR 17 FETAT
R & s ¥ S@ww sAer F faw ww S
zeqeg s+ ¥ fam STat
@ 2 ; wﬁw?zu%?gwg

wgt a% fadw Ja7 1 g9y &, s WD F_AE TIA (g | L AL
megmaﬁw%mifr&gfm%m ud Ay wwedt #Y a9 & 3 §F oy
¥ aw faar war & foam srfEw ® owrE §Y a8 #TTTX %79 I AT 2@ f& @@
N g SR d Ty g, sy gar @ @ grataas g @1 & ar @
fe Wi & marew g7l ¥, SvOE S
% Elaﬁ;;r:}aﬁfm g’qﬁ;? ;.’ w *SHR] ERA MOHAN (Coimbatore):

Hon. Mr. Deputy Speaker, Sir, on the

28th Report of Union Public Service

=} wfers UWo OWo U & (TAT) : &M Commission, I rise to gay a few words
fadeit & g qor AT ? on behalf of my party the Dravida
Munnetra Kazhagam. I hope that this

s Tw feew qame: wT fRwr # august House and the hon, Members
AT qFEA¥ET @1 gl &, @1 §wwr  omar present here are aware of the pioneer-
2 f§ Wy @eT 21 @W ANWT el 90 "oAr ing self-respecting movement started
gt FEEaTE & faw @y @y ¥ by our Thanthai Periyar some seventy-
afss faw 5 AT Wugw d1R T & five years ago in Tamil Nadu and ad-
for @er ar 1 Afes Iwwr W *F mirably advocated by Arignar Anna
ot wrm WY 1 ST AR g @0 for the purpose of uplifting the people
ag @ fod wsdy HOSr FerAr SrAaT 2 belonging to the lowest strata of so-
ag g€ waar g fF s@wy W oarT s 9T ciety for raising the living standard
YT /i &1 qEHT FET S4T &1 ¥ fAU ag of those wallowing below the poverty
FeQ § fF S w7 A falw Jay F & line and for ensuring basic human

oa rights for those neglected sections of

I ¥ Wy oTar oy, aifs S muA the society. The Justice Party con-
e #HrT et &Y ST gva 3 'R | taining in its very name the avowed
Hﬁ g fawi ¥ gata w=ar gfaiafus &% objective of this movement_ i.e. getting
Rk equality of opportunity and fair-play
to the oppressed people was started

TET ) f‘g::?:{.:[ ¥ IHET FT AT in Tamil Nady and it became the rul-
fawrar arear &, wfew zw oaw F fou ing party, At that time, the people
Y FTT TE T WTEIT F qmo Fw Oy who formed just 3 per cent of the total
¥ TF f Far g-—h:,-a'hz”r 2 oar 21wy population had appropriated to them-
qY g, §F g WTE0 7o UFo F  SM selves 100 per cent of job opportuni-
FY AT fRar @At & T (MU AEIr R ties and educationa] amenities, To eli-
sfear =feaw qaotie  wfaw = F | minate this injustice, the then ruling
IEF S A THTT F @ F#7 qfyreror Justice party of Tamil Nadu promul-

*The original speech was delivered in Tamil.
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gated the Communal G.O. which later
became the seed-bed for social equa-
lity, which ensured equal opportuni-
tieg both in jobs and in education for
all the sections of the society, for the
backward classes, for the scheduled
Castes and Scheduled Tribes.

The Dravida Munnetra Kazhagam
is keen that this communal G.Q. is
implemented in all other States of the
country so that the neglected gections
of the society like the backward class-
es get their rightfull share in jobs and
in educational opportunities. When,
after Independence, this G.O, was
sought to be declared ag unconstitu-
tional the people of Tamil Nadu rais-
ed their flag of remonstrance. The
greatest democrat of this century,
Pandit Jawaharla] Nehru appreciat-
ing the genuine sentiments of the peo-
ple of Tamil Nadu, amended the Cons-
titution, and gave statutory support to
this G.O. for the betterment of down-
trodden, We are grateful to this bea-
con-light of human welfare. Today,
his daughter, Shrimati Indira Gandhi
is at the helm of affairs. The back-
ward classes all over the country
should get equality of opportunity in
the recruitment for jobs being con-
ducted by the UP.SC. I demand that
there should be reservation for them
in the jobs for which recruitment is
conducted by the U.P.S.C.

Mr Deputy Speaker, Sir, I would
like to refer to the official languages
enumerated in the 8th schedule of our
Constitution—Assamese, Bengali, Gu-
jarati, Hindi Kannada, Kashmiri,
Malayalamm Marathi, Oriya, Punjabi,
Sanskrit, Sindhi, Tamil, Telugu and
Urdu, The U.P.S.C. permits the can-
didates to answer the question papers
in all these official languages. But,
the questions are prepared only in
English and Hindi. Ig this proper. I
‘would like to know. It should not be
posing any serious problem for the
U.PS.C., which prepares questions in
English and Hindi, to prepare the
questions in these other official langu-
ages also that have been enumerated
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in the Constitution. It is being bruited
about that if the question papers are
prepared in all these official langu-
ages there is the possibility of the
questiong getting leaked out. 1 have
no hesitation in saying that this is a
baseless fear and this argument does
not hold any water because all these
years the U.P S.C. has been preparing
questions in Hindi and English and
there has never been any leakage of
questions so far; there will be no
leakage even when the question »a-
perg are prepared in all the 15 official
languages.

Sir, along with the application form,
fees of Rs. 50 and Rs. 100 are collect-
ed by the UP.S.C, I am afraid that
these fees are exorbitantly high and
it is beyond the reach of poor candi-
dates. If the UP.S.C. examinalions are
1o become universal throughoul the
country, il is imperative that the fees
must be reduced substantially,

Mr, Deputy Speaker, Sir  the can-
didates who have Leen gelected by
the U.P.S.C. for jobs are to 'wait for
some monthg before they pget the ac-
tual appointment orders, The depen-
dent families of these candidateg con-
tinue to be in distress till their wards
get the jobs, I suggest that the select-
ed candidates must be given monthly
financial gassistance till they are ap-
pointed. The tota] expenditure that
might be incurred in this is nol going
to be financial drag for ithe Govern-
ment, since it is going to be only for
a short interval from the date of se-
lection to the date of appointment.

I would refer, Sir to another im-
portant issue. The TAS interviews are
held in New Delhi, While the IPS
interviews are conducted in the State
capitals. for example, in Madras for
the State of Tamil Nadu, I wonder
why the IAS interviews cannot be held
in the State capitals, The poor candi-
dateg are finding it hard to come all
the way to Delhi from their places of
residence and stay here for a few days
for this purpose. They cannot afford
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to such heavy expenditure. The hon.

Members, who are poor like me, know
the high cost of living in Delhi.

MR, DEPUTY-SPEAKER: Mr. Mo~
han you want mobile interviews. '

SHRI ERA MOHAN: Mr. Deputy
Speaker, Sir, I want that the IAS in-
terviews must also be held in the
capitals of States, ag is being done
for the IPS interviews, This will re-
duce considerably the financial bur-
den of the candidates.

Before I conclude, I would refer to
another important issue, After com-
pleting the training, the IAS and the
iPS officers are posted 1o their respec-
tive State cadres. While the State
Government are liable to pay their
salaries and allowances, they cannot
punish any of the erring IAS or IPS
official; the power of taking diccipli-
nary action against such erring offi-
cials vests with the Central Govern-
ment. Consequently the State Gov-
ernments are in the unenviable situa-
tion of putting up with all the whims
and fancies of such erring TAS or IPS
officials, For the sake of ensuring
efficient administration, the power to
punish the officials committing serious
lapses ghoulg vest with the State
Governments.

I am grateful to you for giving me
these few minutes to express my views
and I resume my seat,

SHRI P. A. SANGMA (Tura): On
the recommendation of the Kothari
Commission, the UPSC decided a year
ago that the regional language under
the Eighth Schedule of the Constitu-
tion should be a compulsory paper. I
have been listening to friends on both
sides, and they have been very vehe-
mently advocating that English should
be done away with that the regional
languages should be encouraged more,
that Hindi should be encouraged more.
As far ag encouragement of Hindi and
the regional Languages is concerned,
I do not dispute it at all but there
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is a problem in many parts of the
country especially in my region, that
is the north-eastern region, There are
thousandg of languages, dialects which
are spoken in our country, Even in
my own Garo tribes, we have got
seven languages, if you talk of Naga-
land, Nagas have got 17 languages, if
you talk of Arunachal they have also
as many as 17 tribes and 17 langu-
ages, If you look at the Eighth Sche-
dule of the Constitution you will find
that there are only 14 languages
which have been Trecognised ag the
regional languages. Now the people,
in those parts of the country, whose
languages have not so far been recog-
nised ag a regional language under
the Eighth Schedule, if they do not
have the medium of instruction in any
of the regional languages included in
the Eighth Schedule, how do you ex-
pect the people of that area to com-
peta in 1ihis examination? Janata
Party Goiernment was very firm on
incisting on thig recommendation of
having a compulsory paper on the
regional language. Members of the
Sixth Lok Sabha wil] remember that
T took up thig particular issue on the
floor of the House and the House had
to be adjourned on this issue. As far
as our region ig concerned we cannot
accept it we are helpless, We have
been saying {hal there may be a com-
pulsory paper on the regional langu-
age for the rest of the country, but
at leasl people from our part of the
country chould be exempted and an
alternative paper in lieu of the com-
pulsory regional language paper should
be allowed for our people in the North-
eastern region, This has been done
for one year. Last year because every
one of ug demanded and because there
was a lot of agitation, it was extend-
ed for one year. I would like to know
form the Minister, what is the policy
of the Government of India on this
particular point? For future, is the
Government considering to exteng this
relaxation so that the people in the
North-eastern region will be exempted

from appearing for the compulsory re-
gional language paper. I would again
appeal to the Government that as far
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as our region ig concerned, there
should be an alternative paper in lieu
of the regiona] language paper,

There has been a lot of discussion
on UPSC Report, not only now but
for so many years, Regarding the re-
presentation of the Scheduled Castes
and Scheduled Tribes in the all-India
services, today, the Government of
India is very keen that the Scheduled
Castes and Scheduled Tribes should
come up. But if this recommendation
of the Kothari Commission is accept-
ed, then the people living in the North
East will be at a disadvantage and it
will be a conflict of policy. Therefore,
I would again submit that the people
in the North East ‘whose languages
have not been included in the Eighth
Schedule, should be allowed to take
an alternative paper.

Now ag far as the representation of
the Scheduled Castes and Scheduled
Tribeg is concerned,—I belong to a
Scheduled Tribe—I think, here the
question is not the representation of
the Scheduled Castes, Scheduled
Tribes and the rest; the conflict is
between the poor and the rich it is
between the rural and the urban peo-
ple, Whatever sieps the Government
of India have taken to bring up the
rural people, to bring up the Sche-
duled Castes and Scheduled 'Dribes
have not worked very much till today.
There are so many coaching centres
that have been started by the Govern-
ment of India. That is very good. I
welcome it and it should continue.
Still '‘we have not been able to solve
the problem because the root-cause
fieg in the foundation of education one
recelves, As some hon, Members who
preceded me pointed out, how can we
expect a student  whether he is a
Scheduled Caste or a Scheduled Tribe
or even a Brahmin or a high caste,
living in a village having no facility
of any schooling, having no facility of
any good education to compete in an
examination of this type which is the
highest in the country?
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What is, thenefore, required is 10
take necessary measures to bring up
the standard of education in the ru-
ral areas. If we go to the rural areas
and find out the conditiong of schools
there, 'we will find that the conditions
are appalling. Majority of us have
come from the rural greas and we
know the conditions under which the
people are living in the rural areas. I
want to give you an example of my
own constituency, the most backward
constituency, After the last gession,
I had gone to my constituency., I had
been going from village to village for
about 1-1/2 months. You will be
shocked to know that I have in my
possession hundreds of memoranda in
which they have demanded for a map
of their district. In the L.P. schools,
the lower primary schools, they do
not have a map of their district.
Therefore, they want that” a Membar
of Parliament should ‘ake it up wilh
the Government io provide them with
a map of their district. T have receiv-
ed memoranda in ‘*which they have
stated that they do not have a hlack-
hoard in the school and 1therefore,
they have demanded that they should
be given a black-board in the school.
If the conditiong of our schools are
such, how can we expect these boys
and girls to compete with others?

MR. DEPUTY-SPEAKER: Before
you contested the election, did you
assure them that you would supply
all these things to them?

SHR1 P. A, SANGMA . I did not
assure them. But I had occasions o
raise thes. matters on the floor ¢!
the House in the Sixth Lok Sabha
regarding the conditions of our schoonls
in the Garp Hills. There were a lot
of strikeg by teachers who were with-
out pay for 7 to 8 or 9 months. I had
raised these matters on many occa-
siong on the floor of the House, Even
this time I have given notice of
Questions. But I get this kind of n
reply, “We regret to inform yvou that
your Question cannot be admitted bu-
cause it fallg under the Sixth Sche-
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[Shri P, A. Sangma]
dule of the Constitution of India, un-
der the Autonomous provision.” This
is the position,

1 say, it is not the question of Sche-
duled Castes and Scheduled Tribes
and the rest. In the case of Scheduled
Castes and Scheduled Tribeg people
who have the facility of educating
their children in good schools their
children will certainly come up. Even
in the case of a Brahmin or a high
caste person who hag no means of
educating hig children in good schools,
his children will never come up.
Therefore, what is required js to im=
prove the quality of our education and
improve the facilities of our educa-
tional institutions in the rural areas.
It may not fall under the Ministry of
Home Affairs, But I think, the Mi-
nistry of Home Affairg should bring
out this specific point to the Ministry
of Education. This I sincerely feel is

the real point,

I know of many of our boys and
girls who have appeared in the IAS
examination and who have seen the
face of a train only when they were
coming to appear in the IAS exami-
nation, Our area is completely isolat.
ed. Out of 7 States in the North-
eastern region, Assam is the only
State having a railway connection.
Other States do not have any railway
connection. Even graduate boys who
are appearing in the TAS examina-
tion have not seen a train, except per-
haps in the picture, How can we er-
pect them to compete in the exami-
nation appear in the interview, talk
of international issues, philosophy and
al] that? It is completely impracti-
cable. Therefore, my appeal is that
necessary steps should be taken to im-
prove the standard of education in the
rural areas and backward areas. (Good
schools should be opened, finance
should be given for the purpnse. We
‘have many good schools in the cities.
But we do not have .chools at all in
the rural areas, This imbalance has
to be looked into and necessary steps
‘have to be taken ag far as our region

JUNE 13, 1080

Reports (M) 236
is concerned. I have pointed out the
rea] problem.

I would once again appeal to the
Government of India that the com-
pulsory paper of regional language
should be done away with ag far as
our region is concerned,

MR . DEPUTY-SPEAKER: Mr.
Harjikesh Bahadur. .. .No present,

The Minister will now reply.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS

PARLIAMENTARY AFFAIRS (SHRr
P. VENK.A'I‘ASUBBAIAH): Sir, can
I address you ag ‘Upasabanayagar
avargale’. . _ .

MR. DEPUTY-SPEAKER: Provi.
dgd it is interpreted there, Other-
w:;e, somebody will raised a point of
order,

SHRI P, VENKATASUBBAIAH:
Mr, Deputy-Speaker, Sir, thers has
been a very useful discussion on this
report of the Union Public Service
Commission presented to this House.
During the previoug Session of Parlia.
ment, it wag discussed jn the Rajya
Sabha; and it Was partly discussed in
this House also,

.Many useful and valuable sugges-
tions have been made with regard to
making the UPSC a more effective
instrument in bringing out the best
talents in our country to run the ad-
fniniStration both at he Centre and
in the States. The common feeling
among all the Members who partici-
pated has been with regard to the
selection of the candidateg from the
rural areas, from the backward areas
and from the neglecteq gections of
the society. This has been the com-
Mmon theme in the speeches made by
the hon, Members. 1 entirely agree
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with the hon, Members that there
have been some social and economic
aberrationg all these years, and it was
the monopoly of a few privileged
sectiong of the society to get into this
very pride-post very important post,
in the bureaucratic set-up of the
country. It hag been the endeavour
of the Government and also the UPSC
to see that these imbalances were
corrected. But people who are the
best talented, by force of circumstan-
ces, because of the environment in
which they were brought up, have
been denied the opportunity of best
education and have been neglected
all these years. That has been recog-
nised by the Government, and under
the leadership of Shrimatji Indira
Gandhi, every effort ig being made to
correct this imbalance that was in
the society and to see that every effort
is made to make available the facili-
ties for these neglected sections of the
society to come up to the level and
participate successfully for selection
in higher posts.

Pre-examination training centres
have been functioning for some yearsg
now. In the case of Combined Engi-
neering Services Examination, there
are already two pre-examination
training centres at Tiruchirapalli and
Allahabad to train Scheduled Caste
and Scheduleq Tribe candidates for
the examination. During the period,
1974 to 1978, 177 candidates were
trained in these centres, of whom 85
came out successful. There are at pre-
sent seven All India Central Services
pre-examination training centres at
Allahabad Shilong. Madras Jaipur,
Patiala, Hyderabad agnd Delhi. The
entire expenditure on tuition, board-
ing, lodging, medical and library faci-
lities is borne by the government in
respect of training provided by these
centres for the Scheduled Castes
and Scheduled Tribes candidates.
There are also 12 coaching cen-
tres for Scheduledq Castes and
Scheduled Tribes candidates for State
Civi] Services. For candidates appea
ring for Stenographer grade exami-
nations a special scheme of coaching
is in operation in collaboration with
the Ministry of Labour. 500 trainees
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per year are being coached in 9 cen-
tres in Delhi gqnd 1 in Ghaziabad.
The gdequacy of these facilities would
no doubt be a matter which wil] be
under constant review of the governe
ment. We ourselves feel that consie
lering the enormity of the problem,
these coaching centres may not be
adequate enough to give sufficient
coaching to all these people. So it is
being kept under the constant review
of the government and also the UPSC
to see whether more facilities could
be given for these people to come up
to the level of other candidates.

The other point was with regard to
opening of more centres to facilitate
members coming from far flung ereas
to participate in the tests. We are
now referring this matter to the Uni-
on Public Service Commission for
their consideration and also necessary
action.

About personality tests, that wus
the one point which has been very
consistently raised during the dis-
cussion here,

MR. DEPUTY-SPEAKER: Mr. Kodi-
yan was very particular.

SHRI P. VENKATASUBBAIAH: Mr.
Kodiyan was very particular. Had he
ween successful in the IAS selection,
it would have been a terrible loss for
the Lok Sabha. We would have miss-
ed him here.

With regard to personality tests, our
government’s considered view is that
this personality test is not intended
to have a look at the candidate to see
how tall he is, how handsome he is,
how fAluent he iz and how sophisticat-
ed he is. The intention of this persona-
lity test is only to examine the candi-
date, to know his reastion to the com-
mitment to the policies and program-
me< nf the Constitution. I am not
pleading that the candidate to be se-
lected should be committed to a poli-
tical party’s ideology.

i soeE Ty {?[—.?4-) . 3;\'?' & ha,_.a
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SHRI P VENKATASUBBAIAH:
8Sir, the Constitution is committed to

gocialism, democracy and secularism.

This commitment to the Constitution
is the yardstick and the touchstone for
selecting these candidates because ul-
fimately these are the persons who
have to run the government and pre-
serve the secular, gocialist and demo-
cratic character of our country. So,
for this purpose, we have reduced its
importance to the barest minimum.
For your information, now out of
2050 marks, only 250 marks have been
set apart for personality test......

) SHRI P. K. KODIYAN: That is en-
ough.

SHRI P. VENKATASUBBAIAH: The
Union Public Service Commission is a
body independent of the executive. It
is an autonomous body created under
the Constitution and j5 answerable to
the President and io this House, So
we muslt have some hasiv confidence
in the working of the UPSC. That is
the reason why the govenment has
been taking adeguate interest to see
that the UPSC js reflective of al] the
cross-sections of {he scciety. About
the composition of the UPSC, the
government is very much careful and
interested as wel. to sce that the com-
position ¢f the Unioa Public Service
Commission sitisfies the totality of
our country’'q circumstances.

If hon. Members savy that even this
250 marks makes all the difference,
that is a matter of opinien. I would
only request the ho1. Mem™ers to go
deeply into this matter whether this
personality test is necessary or not.
From the peint o view of Govern-
ment, it is necessacy for varicus rea-
nons enumerated now before the House.
7 can assure you that in regard to this
250 marks. the UP.S.C. will see to it
ihat no discrimination is made because
a particular candidate may come from
the rural or urban area. Most part of
whether he can speak fluently or he
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¢éan answer the question in English in
an intelligent manner is being tested
in the written test. So I feel that for
some time to come, thig personality
test is necessary fo bring out the best
talents among the persoms.

SHRI P. K. KODIYAN: On a point
of clarification. You said that this per-
gonality test is intended to kncw the
quick reaction of the candidates. But
you know that the candidates coming
generally from the backward areas are
not as articulate as those coming from
urban areas where they have higher
standards of education. Maybe, they
may also be coming frem families hav-
ing high standards of living. The rural
people will not be as articulate as the
urban people. There would have been
quick reactions from the candidates
coming from the urban areas.

SHRI P. VENKATASUBRBRAIAH: That
is why it has been reduced to thz mini-
mum. I know that because I too am
coming frem the viilage. I know about
the candidates coming from the
villages.

=t fegaal = A=
T W R
SHRI P. VENKATASUBBAIAH: 1t
is correct. It should be hundred per
cent,

(aredz) : ¥ faega

About the examination in regional
tanguages, the view of the Government
is to do as much as they can in order
to make them write their papers in the
regional languages. One important as-
pect of the matter is this. After the
introduction of this system, the per-
centage of candidates who have writ-
ten their papers in their own recognis-
ed languages is not much. They are
not encouraging In your own State-—
Tamilnadu—which is considered to be
the champion of the regicnal languages,
I think you will be astonished (n» know
that the number of candidates who
have opted to write in the regional
language comes to 10 candidates, that
is, it comes to. 14 of the total number
of persons. Of course my State is still
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better. The people who have answered
in English come to 5916 which is
86.78 per cent. So, there is some force
in the argument of Shri Kodiyan name-
ly the regional languages must bhe su-
tAciently strengthened. And that should
be the endeavour of the State Govern-
‘ments, I am glad to inform the House
that many State Governments have
taken this up seriously of enriching the
regional languages and are trying to
impart education in their regional
languages.

MR. DEPUTY-SPEAKER: Not ouly
in Secondary Educaticn “ut also in
collegiate education. That is very im-
portant.

SHRI P. VENKATASUBBAIAII:
That is right. They are doing that.
Even among the Hindi-speaking peo-
ple, they have not bettered their per-
formance.

Only 803 people have -written their
tests in Hindi. This constitutes only
11.79 per cent.

MR. DEPUTY-SPEAKER: That
means the rest of them wrote in En-
glish.

SHRI P. VENKATASUBBAIAH:
The rest of them wrote in English.
Sc, Sir, an atmosphere is there. If
Shri Ram Vilas Paswan had been here
I would have been very happy. He
pleaded for Hindi and very rightly
also, But as long as there is atmos-
phere in thig country when English is
sought gg a status symbol and a feel-
ing that people who know English get
along well in life, even in spite of our
repeatedly telling our children, they
opt for English.

At the some time, Sir, one should
not have a feeling that English would
be driven out from this country. Shri
Sangmsa has expressed this fear. I must
say that English is going to he a power-
ful link language. Love towards one’s
own regional language shculd not at
the same time make a person antago-
nistic to English. English is snt arcept-
ed international language. The more
we learn from other languages the

more knowledgeable we become and
even if we include some English words
in our language that will enrich our
language. With regard to Shri Sangma’s
request that exemption be extended for
some more time, Sir, it is under the
active consideration of the Govern-
ment.

With regard to Departmental Pro-
motion Committees. 1 want to tell
Shri Kodiyan that there has been
some delay with regarq to these de-
partmental promotion committees and
these departmental promotion com-
mittees must necessarily meet once
in a year. There has been some delay
and it has been brought to the notice
of the concerned Ministries and de-
partments that this should be avoided.

The ad-hoc appointments relate to
the delay in the meeting of the Depart-
menial Promotion Committees. When

‘they do not make promotions natural-

ly ad ho- appointments have to be
me-de but we cannot squarely blame
these ministries or departments for the
DPCs not meeting regularly. There are
several difficulties that come in the
way. There are some procedural diffi-
culties also. We want to obviate all
thece difficulties and streamline the
process of these departmental promo-
tion committees meeting once in a
year ang making recommendations, I
may tell Mr. Kodiyan that there are
some valid reasons for the depart-
mental promotion committees not
meeting regularly. The delay in hold-
ing the meeting of the departmental
promotion committees very often is
inescapable due to disputeg about the
seniority and resultant litigation. De-
lays in appointments have also arisen
due to non-finalisation of the recruit-
ment rules. Instructions have peen
issued that regular appointments sho-
uld be made in all cases with reler-
ence to the rules and orders as exist-
ing and need not be held over till the
recruitment rules are made or modi-
fled. We have issued necessary instrue-
tiong about the ad hoc appointments
also. Also I would like to inform Mr.
Kodiyan that in respect of ad hoc ap-
pointments, in the case of posts in
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Group A and Group B ad hoc appoint-
ments exceeding one year cannot be
made by the departments concerned
without the concurrence of the UP.S.C.
All cases referred to the U.P.S.C.
late or those which have not Leen ac-
cepted by them are taken serious notice
of and concerned departments have
been advised to take appropriale steps.

I would like to draw the attention of
the House in this connection to the
specific remark in the body of the re-
port that there has been some improve-
ment in this regard. Of course you
have mentioned it, ‘some’ does oot
mean anything. I also agree with that.
But we have been doing our best in
all these matters.

Government is also seized of the pro-
blem of delays and the time-lag that
arises between the advertisements of
the Commission and the actual appoint-
ment. In particular, delays arising
after the selection of candidates on
account of procedural formalities have
been under constant review. Now,
Sir, an arrangement hag been ma le
that there will be simultaneous medi-
cal test also so that that may not con-
sume more time. We are trying our
best to minimise delays in this regard.

Regarding the point of non-availabi-
lity and non-recruitment of Scheduled
Castes and Scheduled Tribes, I wnuld
like to draw the attention of Mr. Kodi-
yvan that in some cases, especially in
cases of technical posts, we may nct te
able to get candidates from these sec-
tions of society. That is why there
have been delays or we were not able
to absorb as many people as we would
have wished who are eligible because
of the reservation. But the point made
by Mr. Kodiyan was with regard to
promotions and he said that they have
been inadequate, I may mention this
to the Member. He mentioned about
15 per cent in respect of scheduled
castes and 7 per cent in respect of the
scheduled tribes. Perhaps he is re-
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ferring even in the matter of promo-
tion, reservation ig made at 15 per cent
for scheduled castes and 7 per cent for
scheduled tribes. Government, on any
account, will not tolerate that the quota
that is being reserved under the Con-
stitution.

sV awaTe Wit mea (§39%) ¢ Had)
agrRa A wyr (@ fo Exfww wfafaw § oy
Ses § 1 # AT wrgar g Ofe s wTm-
isfarw sfafewr & fieges sangE Wit
faEgsy 3 w1 wler qu  ar =g

SHRI P. VENKATASUBBAIAH:
There are some technical services: there
may also be some non-technical posts
in some of the categories. There we
may not be able to get adequate num-
ber of people. We are trying to do our
best. We are trying to do whatever is
possible to give adequate and cdue re-
presentation to these people.

Then, lastly, the Member from Tamil
Nadu said about the disciplinary con-
trol over officers of the All India ser-
vices serving in the States. 1 would
like to make this point clear.

PROF, MADHU DANDAVATE
(Rajapur): The hon. Minister may
kindly excuse me for one interrup-
tion. We have got this experience in
the Railways in respect of a particular
category of work., when properly
trained workerg from the scheduled
castes and scheduleq tribes were not
available and when they appeared for
the examination their performance
was not proper, what was done was,
special types of training centres were
started so that they could become
more qualified; and it happeneg -hat
by experience they became more
qualified.

SHRI P. VENKATASUBBAIAH: I
will take note of it. Regarding the point
raised of ‘disciplinary action’ 1 would
say that these officers have heen select-
ed for manning administrative posts
in the States and in the Centre,



245 UPSC 28th

State Governments do have the power
to institute disciplinary proceedings
against them for acts of omission re-
lating to the periods while they were
serving in the State. However, us they
are appointed by the President, in
fairness to the officers themselves and
in line with the provisions of Article
311 of the Constitution, the ultimate
penalty of dismissal removal or com-
pulsory retirement can be taken only
by the President. This cannot be con-
strued as Central intervention in the
affairs of the State or its administra-
tion,

I hope I have been able to cover some
of the important points raised by the
hon. Members. I once again thank you
and the hon. Members, who have taken
part in the discusgions.

SHRI KUSUMA KRISHNA MUR-
THY (Amalapuram): The interview
Board for All India Services sits only
at Delhi. It was suggested that it
should go roung varioug important
centres in the country for thig pur-
pose. Secondly, the representation in
the All India Services from the South
is not as much as from the North, That
has been consistently seen. It seems,
as if persons from the South are not
suitable. . ..

SHRI P. VENKATASUBBAIAH: The
opinions and feelings expressed by the
hon, Members will be communicated to
the Union Public Service Commission
for their gympathetic consideration. I
commend the motion to the vote of the
House,

MR. DEPUTY-SPEAKER: The ques-
tion is.

“That this House do take note of
the Twenty-eighth Report of the
Union Publjc Service Commission for
the period 1st Apri, 1977 to 3lst
March, 1978, together with Govern-
ment’s Memorandum on the cases of
non-acceptance of the Commission’s
advice mentioneq in the Report laid
on the Table of the House on the 30th
January, 1980.”

The motion was adopted,
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15.52 hro.

INTER-STATE WATER DISPUTES
(AMENDMENT) BILL

THE MINISTER OF IRRIGATION
(SHRI KEDAR PANDAY): I beg to
move:

*

“That the Bill further to amend the
Inter-State Water Disputes Act, 1856,
be taken into consideration.”

This Bill was moved in this House on.
the 27th March, 1980 and nearly three
moths have passed. I, therefore,
thought it proper that I must refresh
the memory of the hon. Members of
the House and state a few words with
respect to this Bill its aims and objects,

The Narmadg Water Disputes Tri=
bunal wag constituted by the Govern-
ment of India under Section 4 of the
Inter-State Water Disputes Act, 1956,
for adjudication of the water disputes
relating to the river Narmada amd the
river valley thereof amongst the States
of ‘Gujarat, Maharashtra, Madhya Pra-
desh and Rajasthan in October, 1969.
The Tribunal forwarded its report in
August, 1978. As provided under the
Act, the Central Government and the
party States made further referen_ces
to the Tribunal. After considering
these references, the Tribunal for-
warded its further report to the Cen-
tral Government on 7th December,
1979 giving necessary explanations and
guidance. In terms of Section 6 of the
Inter-State Water Disputeg Act, the
decision of the Tribunal was publish-
ed by the Central Government in the
official gazette on the 12th December,
1979. The decision of the Tribunal has
now become final ang binding on the
parties to the dispute and shall be
given eflect to by them according to
the final order of the Tribunal. Gov.-
ernment of Indiag has now been direct-
ed to participate in the machinery pro-
posed for implementing the directions
of the Tribunal. The decision of the
Tribunal envisages setting up of War-
mada Valley Control Authority for the
purpose of securing compliance «nd



